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Late of decision 	 ... 	November 23,1987, 

Srinivas Misra, son of late Mahes.ar Misra, 
at present working as ssistant Superintendent 
of Post Offices (0),Chatrapur, P.C.Chatrapur, 
Dist- Ganjam, 	 •.. 	Applicant. 

Versus 

Union of India, 
reprented by the Sedretary, Posts, 
Dak Ehavan, New Dolhi- 110 001. 

Postmaster GenEral, Orissa Circle, 
At, P.L. Bhubaneswar, District- Purj, 

Oirector of Postal Servicos, 
Sambolpur Region,. At, P.O,& Dst-mbalpur, 

espondents. 

N/s Devananda Misra, Deepak Misra, 

	

R,.Naik, C Anul Dec, Advocates .. 	For Applicant. 

Mr. A..Mjsra,Er. Standing Counsel, 
(Central) 	 ,. 	For Respondents. 

C C R A N 

THE HON'I3L MR. B.. PATaL, VICE QAIRflAN 

A N D 

LHE HCN'BLE MR. K.P.ACHRYA, MEMBER (JuDIclL) 

1 	I.hether reports of local papers may be 

allowed to see the judgment ? Yes 

to be referred to the Reporters or not ? 

Whether Thei: Lordships wish to see the 

fair copy of the judgment ? Yes. 



2 

J U D G M E N T 

K.P.ACILRYA, J'!LIIBER(J), 	In this application under section 19 

f the Administrative Tribunals Act, 1985 , the applicant 

seeks to get his order of transfer quashed 

Shrtly stated, the case of the 

apolicont is thct he is e pDstal 	employee working 

at Chatrapur . The competent authoritØ transferred 

the apolicant to Sarnbalpur. being aggrieved by this 

order of transfer , the applicant has filed this 

aplicetion seeking the dbc;ve mentioned relief 

in their counter , the respondents 

maintained that the application is not maintainable in 

view of the order passed by the competent authority 

vide Memo No. S11/24-15/87 dated 26.10.1987, 

v,o have heard Mr. Deepak Misru, 

learned counsel for the pplicant and Mr. A.B.Misra, 

learned Sr. standing Counsel f::;r the Central Government 

at som length. On a perusal of the order contained 

in the Memo Nurrer stated above, we feel that the 

ap)L.cant should not have any further gEievance because 

the transfer order in question has been kept in abeyance. 

Mr. Deepak Nisra, learned counsel for the applicant LISO 

submits that his client has no grievance for the 

present. Hence , tF case is accordingly disposed of 



leaving the parties to bear their own costs 
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M 	( Judicl) 

PATLL, VICE CHAIRMAN, 

Vice Chairman. 

Central Administrative Tribunal, 
Cuttadc Bench. 

November 23, 1987/oy SPA. 


